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mention here" that the Full Court has considered the

, q.

pr.inciples laid down by the Apex Court. In. "Union of
India and another Vs. Motilal. 1996 (33).ATJ 304 and
also the provisions contained in Para 2807 (3) of the
" .
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IREM. 1990 which have also been reliedupon by the applicants.

9. Consequently the OA is disposed of with the

direction to the respondents to protect the pay of the

applicants which they drew in Grad~'C' post as Skilled

Artisans. The claim of the applicants for regularisation

directly on Group ·C· post is.however. rejected. There

shall be no order as to costs.
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